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Between :-

K. 5ingh
+.. Applicant
And
1. Unicon of I.dia rep, by its Secretary,

Counsel for the Applicant

Oept. of Home Arfairs, New Delhi.

The Director General,

8PR & D, CGO Complex,

Block No.11, 3rd & 4tk Ficor,
Kencriya Kayyalaya Parisar,
Lodhi Ad, New Delhi=<3.

The Jt.Asst.Director,

Centratl Foreﬁ@'c Institutte,
Block No.11, 3rd & 4th floor,
Kendriya Karyalaya Parisar,
Lodhi Rd, New Delhi-3.

~The Chief Forensic Scientist,
- Central Forensic Institutte,

Covt. of India, M/o Home Affairs,
Bureau of Foliice Research &

Developmant Block Ng.t1, 4th Floor,

CG8 Complex, Lodhi Rd, Hew Delhi-3.

The Govt., Examiner 0ffice of the

Govt. Examiner of Questioned Documents,
Bursau of Police Research & Dsvelopment,
M/c Hgme Affairs,

Govt. of India, CFI's complex,
Ramanantapur, Hyd=13.

e+ Responddnts

Shri P.A.Kamaleswari

Counssl for the Respondents : Shri V.Rajeshwer Rao, Add

CORAM:

'THE HON'BLE SHRI R.RANGARAJAN  :  MEMBER (A}

AL~

THE HON'BLE SHRI B.S.JAI PARAMESHWAR : MEMBER  (3)

(Drder per Hon'ble Shri R.Rangarajan, tlember (K) ).
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(Order per Hon'ble Shri R.Rangarajan, Member (A) )

Heard'Smt.P.A.Kamaleshuari for the applicant and [Shri

V.Rajeshwar Raoc for the respondents.

2. This O0.A. is filed praying for setling a side the impugned

latter No.3447 dt.17-10-96 (Annexure-15 page 32 of the OA)| of

Respondent No.4 wheraby t he order of punishment was issued| to him,

A

3. At the time of admission hearing, the learned couhssl for

the applicant submits that she may be permitted to withdray this

0.AL and'appraach t he departmental authoritiss for the redgessal

of t he grievance of the applicant. In view of the above sybmission,

the 0.A. is allowed to be withdrawn with a psrmission to apgpr@ach

the departmental authorities.

4, . No order as to costs.

(B ARAME SHWAR ) (R.RANGARAJAN)
Member (J) Member (A)

Yo 15V)
ﬁw&;
Oictated in 0Opsen Court.
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1., The Secretary, Dept. of Home Affairs,
New Delhi. )

2. The Director General, BPR & D, CGO Ccom
11, 3rd and 4th floor, Kendriya Karyal
1.odhi road, New Delhi.

3, The Jt, Asst. Director, Central Forens
Block Mo.11, 3rd and 4+th floor, Kendri
Parisar, Lodhi road, New Delhi.

4. The chi:f Porensic Scientist, Central
Tnstitute, covt, of India/M/0 Home AfE
Bureau of police Research & Developmen
4th floor, CGo Complex, Tochi reoad, NWe

5, The Govt. Examiner office of the Covt,
Nuestioned Documents, Bureau of Police
& Development, M/0 Home Affairs, Govt.
CF's complex, Ramankhapur, Hvd.

€. One copy to 3ri. P.A. Kamaleswari, adv

7. One copy %o Sri. V.Rajeshwsr Rao, Addl

8, One copy to Library, CAT, 'iyd.
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